FORM A

| PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

5.5 |

[ 6.

1.

|| corporate debtor

FOR THE ATTENTION OF THE CREDITORS OF HARI TEXWEAVE PRIVATE

L ) LIMITED RN
" RELEVANT PA RTICULARS e e
l. | Name of corporate gebtor _ Hari Texweave Private Limited |
2. | Date of incorporation of corporate debtor | 07" July, 1989 ER—
3 Authorlty under which corporate debtor is | Registrar of Companies,
Ahmedabad .

Identification No. of corporate debtor

Address of the registered office and principal
office (if any) of corporate debtor

Incorporated / registered |
|4. : Corporate Identity No. / Limited Liability

392015, India

U17119GJ1989PTC012469

A 2 149/4, GIDC Phase II,
Narmadanagar, Bharuch, Gujarat,

Insolvency commencement date in respect of

Estimated date of closure of insolvency resolution

8.

process
Name and registration number of the insolvency

professional acting as interim resolution
professional

m

21% June, 2022 (Order is received by
[RP on 27" June, 2022)
24" December, 2022

Rathin Amishbhai Majmudar
IBBI/IPA-001/1P-P-02576/2021-

2022/13928

B

Address and e-mail of the interim resolution
professional, as registered with the Board

| 604, Scarlet Gatéway, Opp. Rivera

Antilia, Corporate Road, Near
Prahladnagar Garden, Ahmedabad-

380015
infof@carathin.com

— ey

| 604, Scarlet'Gate_\—vay, O_pp Rivera

(b) Details of authorized representatives

_are available at:

10. | Address and e-mail to be used for correspondence
| with the interim resolution professional Antilia, Corporate Road, Near
| Prahladnagar Garden, Ahmedabad-
380015
cirp.haritexweavesi@gmail.com
| . | Last date for s submission of claims 11" July, 2022
12. | Classes of creditors, if any, under clause (b) of | Will be identified on verification of |
sub-section (6A) of section 21, ascertained by the | books of accounts
interim resolution professional | o
' 13. | Names of Insolvency Professionals identified to | Not Applicable at present
act as Authorised Representative of creditors in a
class (Three names for each class)
14. |  (a) Relevant Forms and a. Weblink:

1bbi.gov.in/home/downloads

b. Not Applicable

=
'I:II-“_
L

Reg. No.
18BI/IPA-001/ \'L{
P02576/2021/
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Notice is hereby given that the National Company Law Tribunal has ordered' the
commencement of a corporate insolvency resolution process of the Hari Texweave Private

Limited on 21% June, 2022 (Order is received by IRP on 27" June, 2022).

The creditors of Hari Texweave Private Limited, are hereby called upon to submit their claims
with proof on or before 11" July, 2022 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

| A- AMQJWMJQY
[P Rathin Majmudar

| [nterim Resolution Professional of Hari Texweave Private Limited
J [P Reg. No: IBBI/IPA-001/1P-P02576/2021-2022/13928

Date: 30/06/2022
Place: Ahmedabad
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Ellisbridge Branch :
Opp. Town Hall, Ellisbridge, Ahmedabad - 380006.
Tel. No. : 079 - 26582824
Email : Ellisbridge.Ahmedabad@bankofindia.co.in
APPENDIX-IV ESSION NOTICE [See Rule 8(1)]
Whereas (For immovable property)

The undersigned being the Authorised Officer of Bank of India under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice
dated 01.06.2018 calling upon the Borrower M/s. Vaikunth Food [Partners:
Jollyben Rashesh Shah and Shri Snehal Bhadresh kumar Shah] and Guarantor
Shri Rashesh Bhadreshbhai Shah to repay the amount mentioned in the notices
being Rs.40,75,815.42 [Rupees Forty Lac S y Five Th d Eight Hundred
Fifteen and Paisa Forty Two] with further interest thereon as mentioned in the
notice, till date of payment (Less recovery made after issuance of the said Demand
Notice), within 60 days from the date of receipt of the said notice.

The borrower / Guarantors having failed to repay the amount, notice is hereby
given to the borrower / Guarantors and the public in general that the undersigned has
taken PHYSICAL Possession of the property described herein below in exercise of
powers conferred on him under Sub Section (4) of Section 13 Act read with rule 8 of
the Security Interest Enforcement Rules 2002 and in compliance of Hon'ble DM
Kheda-Nadiad Order dated 21.01.2022 under section 14 of the said Act on this 28th
day of June of the year 2022.

The borrower / Guarantors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the BANK OF INDIA for an amount of Rs.40,75,815.42
[Rupees Forty Lac Seventy Five Thousand Eight Hundred Fifteen and Paisa Forty
Two] with further interest thereon as mentioned in the notice, till date of payment
(Less recovery made after issuance of the said Demand Notice)

The borrower's attention is invited to the provisions of sub- section (8) of section 13
of the SARFAESI Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcel of the property situated at House No. 2215 Tika No 14 City Survey
No 1859 admeasuring 35.30 sq.mtrs, along with construction theron admeasuring totally
105.90 sq. mtrs (Built —up Area), Opp Ambica Dairy Pandya Pole, Post Office Lane, Situate,
being and lying at Mouje Mahemdavad, Taluka Mahemdavad, in the Registration District
Kheda and Sub District Mahemdabad and bounded under: East : Margin, West : Main Road,

sont ot e BOI

Relationship beyond banking

POS

North: City Survey No. 1860, South : City Survey No. 1851 Sd/-
Date : 28.06.2022 Authorised Officer
Place : Mahemdabad Bank of India

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF HARI TEXWEAVE PRIVATE LIMITED

OSBI

RACPC-2 (63692) , 2nd Floor, 213-219, RIO Empire,
Opp. R.T.O. Pal, Surat-395 009 E-mail - shi.63692@sbi.co.in

POSSESSION NOTICGE

Whereas, The undersigned the Authorized Officer of State Bank of India, RACPC-2 Branch, 2nd FLOOR, 213-219, Rio Empire,
Opp. R.T.0. Pal, Surat-395 009 under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred upon me under section 13(2) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notice and calling upon the following borrowers and Guarantors to repay
mentioned herein below the amount mentioned in the respective notice plus un applied interest and unrealized interest with
further interest and incidental expenses, costs etc. within 60 days from the date of receipt of the said notice.

The borrowers / guarantors having failed to repay the amount, notice is hereby given to the borrowers/ guarantors and the
public in general that the undersigned has taken the Symbolic Possession of the properties described herein bellow in
exercise of powers conferred upon me under Section 13 (4) of the said Act read with Rule 8 of the said rules on this herein
below mentioned date.
The borrowers and guarantors in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the properties will be subject to the charge of the State Bank Of India, RACPC-2 Branch, 2nd FLOOR, 213-219,
Rio Empire, Opp. R.T.0. Pal, Surat-395 009 for an amount of mentioned in the notice and further interest thereon.

thereon until the full payment.

Branch Office : 3,4,5, Amrakunj Flat, Opp. Sujata Flat, Rajasthan Hospital Road, Shahibaug, Ahmedabad - 380004.
SN Registered & Corporate Office : Yes Bank Limited, Yes Bank House, Off Western Express Highway, Santacruz East,
Mumbai - 400055.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas, the undersigned being the Authorized Officer of the Yes Bank Limited under the Securitisation and Reconstruction of Financial
Assets and Enforcement of security Interest Act, 2002 and exercise of powers conferred under Section 13(12), of the Act read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the Borrowers/Co-Borrowers/Mortgagors mentioned herein
below to repay the amount mentioned in the notice, within 60 days from the date of notice / service of the said notice.

The Borrowers / Co-Borrowers / Mortgagors having failed to repay the amount, notice is hereby given to the Borrowers / Co-Borrowers /
Mortgagors and the public in general that the undersigned has taken possession of the properties described herein below on in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules.
The Borrowers/Co-Borrowers/Mortgagors in particular and the public in general is hereby cautioned not to deal with the properties and any
dealings with the properties will be subject to the charge of the Yes Bank Limited for amount mentioned below and interest & expenses

Please note that under Section 13 (8) of the aforesaid Act, in case our dues together with all costs, charges and expenses incurred by us are
tendered at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by us, and no further step
shall be taken by us for transfer or sale of that secured asset.

Plot, South : Bungalow No. 7.

The borrowers’attention is invited to provision of section (8) of section 13 of the Act, in respect of time available, to redeem the ] NAME OF BORROWERS / CO-BORROWERS / DATE OF DEMAND NOTICE DATE OF
secure assets. MORTGAGORS / PROPRIETOR & 0/S. DUES POSSESSION
Name of |Name of the borrowers Description of the Property Date & Amount of | Possession (1) Mr. Atik Sunil Sheth (Borrower & Guarantor), (2) Mr. Sunil 31.05.2021 28.06.2022
No.| Branch and guarantors Demand notice Taken on Rasiklal Sheth (_Co-Borrower & Guarantor & Mortgagor), (3) | Rs. 19,74,9_21 .02 bem_g outstanding as on 25.05.2021 Type of
1.| Station |Borrowers : . . . Mrs. Asha Sunil Sheth (Guarantor & Mortgagor), (4) Mrs. | together with further interest at contractual rates on | Possession
Road |Mrs. Bhartiben Flat No : 306, Krishna Homes , B/h Mota Date: 06.04.2022 stbOI.Ic Dimpi Atik Sheth (Guarantor) the aforesaid amount, incidental expenses, costs, Symbolic
- 28N 1varachha Police Station, Mota Varachha| — Rs-19,64,538/- (Rupees | Possession LOAN ACCOUNT NO. 010190200000275 charges, etc. incurred from 26.05.2021. Possession
Branch - |Nareshbhai Nineteen Lacs Sixty Four | taken on
(02681) Langadiya & Surat-394101. Thousand Five Hundred | 27.06.2022 DESCRIPTION OF THE PROPERTY :- Home / Bungalow No. 8 having Land Area admeasuring about 255 sq. yards. with construction
i R . Rad thereon admeasuring about 208.88 sq. mtrs., bearing Municipal Tenement No. 0626-15-2490-0001-J, in the scheme known as “Aalay
hpn:e:ifﬁgbhal Thirty Eight Only) Bungalows”, in the Association Known as “New Aarjev Owner's Association”, situated on land bearing Survey No. 35/1, T.P. Scheme No. 3,
J y Final Plot No. 47, totally admeasuring about 3475 sq. mtrs. situated lying and being at Mouije Village Vejalpur, Tal. City now Ahmedabad
Langadiya. City-West, in Registration District Ahmedabad-1 (City), Sub District at Ahmedabad-4 (Paldi) now Ahmedabad-10 (Vejalpur), jointly owned
2.| vesu |Borrowers: Plot No : 122, E-type, Shree Vir Vinayak Date: 16.03.2022 Symbolic g}:)'tvlgoilml-lgﬁﬁg;?;\?vhﬁ;h?nd Mrs. Ashaben Sunilbhai Sheth. Boundaries :- East : Shivalik Flat, West : Bungalow No. 9, North : Common
Mr. Kantibhai i i -dist-| j . Possession| : : —
Road Ramiibhai Hadiva Residency, Vill Mankana, Sub-dist kallnre], Rs.24,46,8101- (Rupees NAME OF BORROWERS / CO-BORROWERS / DATE OF DEMAND NOTICE DATE OF
Branch - Mos ]Sharadabe{n Dist Surat. Located At Block No:118,| Twenty Four Lacs Fourty Six | takenon 2 MORTGAGORS / PROPRIETOR & 0/S. DUES POSSESSION
(13338) Kan‘tibhai Hadiya RS.118, A_dm' 60.28 Sq.mtrs, Boundaries| Thousand Eight Hundred | 27.06.2022 (1) Mr. Sunil Rasiklal Sheth (Borrower & Guarantor & 14.12.2021 28.06.2022
(As Per Site): North:15 Mtrs; South: Plot Ten Only) Mortgagor), (2) Mr. Atik Sunil Sheth (Co-Borrower & | Rs. 20,95,408.29 being outstanding as on 09.12.2021 [ Type of
No.F/123; East: Society Road; West: Plot Guarantor), (3) Mrs. Asha Sunil Sheth (Guarantor & | together with further interest at contractual rates on | Possession
No: F/130. Mortgagor), (4) Mrs. Dimpi Atik Sheth (Guarantor) the aforesaid amount, incidental expenses, costs, | gympolic
y - " LOAN ACCOUNTNO. 1512065 charges, etc. incurred from 10.12.2021. i
Date : 27/06/2022 Sd/- Authorized Officer & Chief Manager, DESCRIPTION OF THE PROPERTY = Foms / Bungalom T8 hav Lg e R T Pos;ess:;n
. . = fAome ungaiow No. aving Lan rea aameasuring abou . yaras. with construction
Place : Surat State Bank of India, RACPC-2, SURAT. thereon admeasuring about 208.88 sq. mtrs., bearing Municipal Tenement No. 0626-15-2490-0001-J, in the scheme known as “Aalay

Bungalows”, in the Association Known as “New Aarjev Owner's Association”, situated on land bearing Survey No. 35/1, T.P. Scheme No. 3,
Final Plot No. 47, totally admeasuring about 3475 sq. mtrs. situated lying and being at Mouije Village Vejalpur, Tal. City now Ahmedabad
City-West, in Registration District Ahmedabad-1 (City), Sub District at Ahmedabad-4 (Paldi) now Ahmedabad-10 (Vejalpur), jointly owned
by Mr. Sunil Rasiklal Sheth and Mrs. Ashaben Sunilbhai Sheth. Boundaries :- East : Shivalik Flat, West : Bungalow No. 9, North : Common

Date : 28.06.2022
Place : Ahmedabad

Sd/-
Authorised Officer, YES Bank Limited

E-AUCTION SALE NOTICE

HDFC House, Nr. Mithakhali Six Road,
HOUSING DEVELOPMENT FINANCE CORPORATION LIMITED | Navrangpura, Ahmedabad. Phone : (079) 66307000

3. Your kind attention is invited to provisions of Sub-Section (8) of Section 13 of the
SARFAESIinrespect of time available, to redeem the secured assets.

Yours faithfully,

Chief Manager & Authorized Officer, Union Bank of India

RELEVANT PARTICULARS
. g:gi;fn‘::r;‘:;‘;‘;’:;CD::’;;’r'ateDebw ;‘;‘m’j'm‘;‘g’“ PRIVATE LIMITED E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
3 [Authority_under which corporate debior Ts | Regisvarof Companies. Ahmedabad Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
incorporated / registered Whereas the undersigned being the Authorised Officer of Housing Development Finance Corporation [hereinafter called “HDFC Limited”] under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (The Act) and in exercise of power conferred
c te Identity No. / Limited Liability | U17119GJ1989PTC012469 under Section 13 (12) read with rule 3 of the Secu_rity_ Interest (Enforcemem_) Rules, _2002 (The Rules) i5§u9d Demand Notices under Sectipn 13(2) of_the Apt caIIing upon the Borrower(s)/Mortga_gor(s), Legal Heir(s) and _Leg_al Representative(s) as the case may be, whose name/s have been indicated in
4 orp_ora _e entity No. & a Y column (A) below, to pay the outstanding amount indicated in column (B) written against each of them within 60 days from the date of receipt of the said notice or within 60 days from date of publication of the demand notice in newspapers, as applicable.
Identification No. of corporate debtor However, upon the Borrower(s)/Mortgagor(s), Legal Heir(s) and Legal Representative(s) as the case may be having failed to repay the amount/s and/or discharge the loan liability in full, the Authorised Officer of HDFC Limited has taken over possession and control of the respective immovable
5 |Address of the registered office and principal | A 2 149/4, GIDC Phase II, Narmadanagar, properties/ secured assets mortgaged with HDFC Limited, described in column (C) herein below, to recover the said outstanding amount, in exercise of powers conferred on the Authorised Officer under Section 13(4) of the Act.
office (if any) of corporate debtor Bharuch, Gujarat, 392015, India Further, Notice is hereby given to you all i.e.1 Borrower(s)/Mortgagor(s), Legal Heir(s) and Legal Representative(s) as the case may be, under Rule 8 (6) of The Rules that the Authorised Officer shall now proceed to sell the immovable properties/ secured assets mentioned below by adopting any
6 |Insolvency commencement date in respect of 21: June, 2022 (Order is received by IRP on ﬁ;é?sgz?;?;;:ﬁgf:ﬁi;:f:;gesi(fr{ g; Lr\eemR‘;IIedsL.leruir;hgé |:etgse:I\/eepi;(;%e:gzozfnié(:)rl:ﬂ%s[:eGg:nseudfflment to cover the entire outstanding dues of HDFC limited, then (you all) the Borrower(s)/Mortgagor(s), Legal Heir(s) and Legal Representative(s) as the case may be shall be jointly and severally
corporate debtor 27" June, 2022) Now, Borrower(s)/Mortgagor(s), Legal Heir(s) and Legal Representative(s) as the case may be mentioned herein below in column (A) in particular and the public in general are hereby also informed that the said immovable properties/secured assets would be sold on "As is where is”, “As is what
7 |Estimated date of closure of insolvency resolution 24" December, 2022 is”, and “Whatever there is” basis on the date specified in column (G) and on the time and venue as mentioned herein by inviting offers from the public vide e-auctions facility
process For detailed terms and conditions of the sale, please refer to the link provided in Housing Development Finance Corporation Limited (HDFC Ltd) Secured Creditor's website i.e. www.hdfc.com
g |Name and registration number of the insolvency | Rathin Amishbhai Majmudar Name/s of Borrower(s)/ Mortgager(s)/
professional acting as interim resolution | IBBI/IPA-001/IP-P-02576/2021-2022/13928 Sr.| Guarantor(s)/ Legal Heirs and Legal .
professional No.| Representatives (whether knownor | Outstanding dues Earnest
9 |Address and e-mail of the interim resolution | 604, Scarlet Gateway, Opp. Rivera Antilia, unknown) Executor(s), Administrator(s), | to be Recovered Description of the Immovable Property / Secured Asset Type of Reserve Mone Date of Auction
professional, as registered with the Board Corporate Road, Near Prahladnagar Garden, Successor(s) and Assign(s) of the (Secured Debt) (1 Sq. mtr. is equivalent to 10.76 Sq. ft.) Possession Price (Rs.) D . ){2 and time
Ahmedabad-380015, info@ com respective Borrower(s) / Mortgagor(s) / (Rs.)* eposit (Rs.)
10]Address and e-mail to be used for correspondence | 604, Scarlet Gateway, Opp. Rivera Antilia, Guarantor(s) (since deceased), as
with the interim resolution professional Corporate Road, Near Prahladnagar Garden, the case may be.
Ahmedabad-380015
cirp.haritexweaves@gmail.com (A) (B) (C) (D) (E) (F) (G)
™1]Lastdate for submission of claims 11" July, 2022 1 | Mr./Mrs./Ms.Wife/Son/Husband/ Rs. 28,524/- All that piece and parcel of immovable property being Residential Flat No.-104 in Physical | Rs.9,00,000/- | Rs.90,000/- | 01 Aug., 2022
12|Classes of creditors, if any, under clause (b) of| Will be identified on verification of books of Daughter of MR. DEVARSHIKUMAR| And Block No.-G on First Floor admeasuring 16.76 Sq. Mtrs. (Super Built Up Area) Possession 11:00 AM to
_Sutb-secﬂonlﬁfv of 5§°“°_"21Ix ascertained by the | accounts JITENDRAKUMAR JANI (Borrower) | Rs. 9,14,012/- together with undivided share in the land to the extent of 47.65 Sq. Mtrs. in the 12:30 PM
TTerMeSoLTon protessiona, — - [Since Deceased] And other known | Respectively scheme known as “Aditya Heights”. Situate, Lying and being Developed on Non
13|Names of Insolvency Professionals identiied fo  Not Applicable at present and unknown Legal Heir(s), Legal |as on 29" Feb. Agricultural land and having it 's Revenue Survey No. 594/2 Paiki and having it's
act as Authorised Representative of creditors in a . ’ * ’ . e .
class (Three names for each class) Representatlve(s), Successors and | 2020 account number 255 admeas.unn.gl 713.3 Sq. Mtrs. having |ts. Draft prn l_’lannmg
14|(a) RelevantForms and a. Weblink: ibbi.gov.nihomeldownloads Assigns of MR. DEVARSHIKUMAR Scheme No.-80 (Vatva-6) having it' s Final Plot No.-42/2 having Residential land
(b) Details of authorized representatives b. NotApplicable JITENDRAKUMAR JANI [Since admeasuring 3905 Sq. Mtrs. and commercial land admeasuring 375 Sq. Mtrs. totally
are available at: Deceased] (Borrower) admeasuring 4280 Sq. Mtrs. Developed, Mouje-Vatva, Taluka-Vatva, Registration
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate District Ahmedabad and Sub Registration District-Ahmedabad-11 (As|a|i)_
insolvency resolution process of the Hari Texweave Private Limited on 21st June, 2022 (Order is received by IRP
@'}ﬁ;‘r‘;g?gﬁofgzefgrgqﬁtﬁfjgl'y’;Sogfz*:g;%Lﬁf}ﬁ%er;g‘l’uaﬁr';'gr‘gfeedss?gzggte‘iyecaad"jr‘é gg"m“e;"tlf;]‘;?gégﬁ‘]’;‘:m 2 | Mr./Mrs./Ms.Wife/Son/Husband/ Rs. 27,938/- All that piece and parcel of immovable property being Residential Flat No.-103 in Physical | Rs.9,00,000/- [ Rs.90,000/- | 01 Aug., 2022
No. 10. The financial creditors shall submit their claims with proof by electronic means only. All other creditors may Daughter of MR. DEVARSHIKUMAR| And Block No.-G on First Floor admeasuring 16.76 Sq. Mtrs. (Super Built Up Area) Possession 11:00 AM to
z;‘l’mgﬁ g';‘r';m;haﬁgggf'" person, by post or by electronic means. Submission of falsa or misleading proofs of JITENDRAKUMAR JANI (Borrower) | Rs. 9,15,992/- together with undivided share in the land to the extent of 47.65 Sq. Mtrs. in the 12:30 PM
Date: 30.06.2022 nterim R Prote AT eave Privte Limited [Since Deceased] And other known | Respectively scheme known as “Aditya Heights”. Situate, Lying and being Developed on Non
Place: Ahmedabad IP Reg. No: IBBI/IPA-001/IP-P02576/2021-2022/13928 and unknown Legal Heir(s), Legal |as on 29" Feb., Agricultural land and having it 's Revenue Survey No. 594/2 Paiki and having it's
Representative(s), Successors and | 2020* account number 255 admeasuring 7133 Sq. Mtrs. having its Draft Town Planning
Assigns of MR. DEVARSHIKUMAR Scheme No.-80 (Vatva-6) having it' s Final Plot No.-42/2 having Residential land
JITENDRAKUMAR JANI [Since admeasuring 3905 Sq. Mtrs. and commercial land admeasuring 375 Sq. Mtrs. totally
Deceased] (Borrower) admeasuring 4280 Sq. Mtrs. Developed, Mouje-Vatva, Taluka-Vatva, Registration
District Ahmedabad and Sub Registration District-Ahmedabad-11 (Aslali).
3 | MR. SOMNATHBHAI DHOBI Rs. 14,16,435/- All that piece and parcel of immovable property being Residential Flat No.-404 in Physical |Rs. 13,00,000/-|Rs. 1,30,000/-| 01 Aug., 2022
. (Borrower) as on 31 Dec., Block No. A on 4" Floor admeasuring 64.36 Sq. Mtrs. of Super Built Up Area together | Possession 11:00 AM to
gl n Union Bank  jpAMINAGAR MAIN BRANCH : MRS. URMILABEN S. DHOBI  [2017* with undivided proportionate share in the land to the extent of 25.74 Sq. Mtrs. in the 12:30 PM
[——— o Ranijit Road, (Co-Borrower) scheme known as “Mahadev Avenue”, Situate, Lying and being Developed on Non
STy Jamnagar - 361 001 Agricultural land bearing Survey No. 899 included in draft town planning scheme
q’"‘“""“ g No.-106 and having its final Plot No.-36/1, Mouje-Vastral, Taluka-Daskroi, Registration
Ref. : JMNMAIN/665-8063/SARFAESI2022-23  Date : 05.05.2022, Place : Jamnagar District Ahmedabad and Sub District-Ahmedabad-12 (Nikol).
DEMAND NOTICE - UNDER SECTION 13(2) of SARFAESI Act, 2002 4 | MR. ARVIND RAJMALJI KALAL |Rs. 1,27,385/- All thdat piece and parcel of immovable property being Flat No.-202 in Block No.-B Physical |Rs. 11,00,000/- | Rs. 1,10,000/-| 01 Aug., 2022
To (Borrower) And on 2" Floor admeasuring 69.55 Sq. Mtrs. of Super Built Up Area along with undivided| Possession 11:00 AM to
1 ’Mr Hiren Anilbhai Chovativa Rs. 15,55,434/- proportionate share in the land to the extent of 36.22 Sq. Mtrs. in the scheme known 12:30 PM
V.rundavan Park - 2 Plot No 231/1/7 Shubash Park. Raniit Sagar Road Respectively as “Sahajanand Avenue”, Situate, Lying and being Developed on Non Agricultural
J Guiarat ’I di 361 005’ » nanjit>ag ' as on 31 May, land within the limits of Village-Singarva having it's account No. 563 of Revenue
zamnagafibh“@g’ » N ;‘ab'h | Chovatia (Co-Applicant 2021* Survey No. 632 (Old Account No. 463 of Revenue Survey No. 260/2) included in T. P.
56/2“8 ni atl' PanlfsSt atIPI m’a '231(1/;"\/9"("“" )N 3 Near Bhanu Petrol Scheme No. 118 and having its Final Plot No. 142, Mouje-Singarva, Taluka-Daskroi,
, Saraswall mark, Street Mot Fo. 2 117/, Vrindavan No. 5, Near Bhanu Fetro Registration District-Ahmedabad and Sub District-Ahmedabad-12 (Nikol).
Pump, Park 2, Near Lalpur Road, Ranjit Sagar Road, Jamnagar, Gujarat,
India - 361 005 5 | MR. SURESH CHOKKARA Rs. 27,66,901/- All that piece and parcel of immovable property being Sub Plot No. 63 to 77/07 Physical |Rs. 22,50,000/-|Rs. 2,25,000/-| 01 Aug., 2022
3. Mr. Deepak Dineshbhai Ramani (Guarantor) (Borrower) as on 31 Jan., admeasuring 118.50 Sq. Mtrs., in the scheme known as “SHRI SWAMINARAYAN NAGAR”| Possession 11:00 AM to
Raj Park, Ambika Bhavan, Gulab Nagar, Jamnagar, Gujarat, India - 361 007 MRS. TANUJA SURESHBHAI 2022 being developed on Non- Agricultural Land having it's Total Plot No.-102 and which is 12:30 PM
4. Mr. Wasim Basirbhai Dal (Guarantor) CHOKKARA (Co-Borrower) Developed on Sub Plot No.-63 to 77 having it's total admeasuring 3259.53 Sq. Mtrs. and
Ravi Park, Near Sai Ram Pan, Gulabnagar, Jamnagar, Gujarat, India - 361 001 Developed on Revenue Survey No. 207/31. Village-Baroi Taluaka-Mundra Kachchh.
Dea.r SirMadam, . . . ) 6 | Wife/Son/Husband/Daughter of |Rs. 14,16,719/- All that piece and parcel of immovable property being Tenement No.- A admeasuring | Physical | Rs. 43,00,000/- | Rs. 4,30,000/-| 01 Aug., 2022
Subject : Enforcement of Security Interest Action Notice 13(2) - In connection MRS. BEENA SUJIT [Since as on 31 Jan., 141.62 Sq. Mtrs. or thereabouts being the area of Land for Construction in the Possession 11:00 AM to
with the credit facilities enjoyed by you with us - Classified as NPA Deceased] And other known and| 2022* scheme Know as “SHIV SHAKTI (GANDHIHDAM) MEMBERS’ ASSOCIATION”, having 12:30 PM
We have to inform you that your account/accounts 315106650008063 has been unknown Legal Heir(s), Legal Developed on Plot No. 354, Ward No. 5-A, being Developed at Gandhidham in the
classified as NPA account as on 01/05/2022 pursuant to your default in making Representative(s), Successors Sub Registration District of Gandhidham, Registration District-Kachchh,
repayment of dues/installment/interest. As on 01/05/2022 a sum of Rs. 15,13,390.81 and Assigns of MRS. BEENA State-Gujarat.
(Rupees Fifteen Lakhs Thirteen Thousand Three Hundred Ninety and Eighty SUJIT [Since Deceased]
One Paise Only)is outstanding in your account/accounts as shown below : (Borrower)
Facility Limits NPA | Outstanding Rate of Classification of Wife/Son/Husband/daughter of
/ Date ason Interest Outstanding MR. SUJIT MATHEW [Since
Loan 01.05.2022 amount as on Deceased] And other known and
01.05.2022 unknown Legal Heir(s), Legal
Atthe | . Representative(s),Successors
time of | ocent Principal |Int. and Assigns of MR. SUJIT
sanction MATHEW [Since Deceased]
Housing|20,96,000{ 01/05/2022| 15,13,390.81 | 11.65% |7.35% |15,13,085.81/305] (Co-Borrower)
lI]ogn- 7 | MR. MEHUL RASIKLAL MODI Rs. 38,395/- All that piece and parcel of imnmovable property being Unit No. 9 and as per Lay out Physical |Rs. 12,50,000/- | Rs. 1,25,000/-| 01 Aug., 2022
Hmon (Borrower) And Plot No. 9 admeasuring 49.44 Sg. Mtrs. in the scheme known as “Padma Darshan Possession 11:00 AM to
Tomle MRS. DEVEEKABEN MODI Rs. 12,21,561/- Residency”, Situate, Lying and being Developed on Non Agricultural land within the 12:30 PM
otal |20,96,000 15,13,390.81 (Co-Borrower) Respectively limits of Village-Sudhari having it's Revenue Survey No. 754 Paiki 1. Situated at
In spite of our repeated demands you have not paid any amount towards the as on 31 Jan., outskirts of Gram Panchayat admeasuring 3455 Sq. Mtrs., Mouje-Gunghatipati,
amount outstanding in your account/accounts/you have not discharged your 2022* Registration District-Patan and Sub District-Patan.
liabilities. - - - - .
; : ot 8 | MR. KISHANBHAI HIRABHAI Rs. 44,001/- And | All that piece and parcel of immovable property being Residential Plot No. 220 Physical Rs. 7,00,000/- | Rs. 70,000/- | 01 Aug., 2022
We do hereby call upon you in terms of section 13(2) of the Securiisation and MIYATRA (Borrower) Rs. 12,28,508/- | admeasuring 54.43 Sg. Mtrs. in the scheme known as “AADITYA NAGAR” Situated | Possession 11:00 AM to
Reconstruction of Financial Assets and enforcement of Security Interest Act, 2002, . . . . L
. p Respectively Lying, being Developed on Non Agricultural Land having it's Revenue Survey 12:30 PM
to pay a sum of Rs. 15,13,390.81 (Rupees Fifteen Lakhs Thirteen Thousand 31D No. 116/4. Village-Meghoar Kumbardi. District-Kachehh and Sub Registrati
Three Hundred Ninety and Eighty One Paise Only) together with contractual rate 232012 ec., DPIt ict A Village-leghpar Rumbardi, District-Rachchh and Sub Registration
of interest from 01-05-2022 with monthly rest/as per the terms and conditions of loan Istrict-Anjar.
documents executed by you and discharge your liabilities in full within 60 days from *together with further interest @18% p.a. as applicable, incidental expenses, costs charges etc. incurred up to date of payment and/or realization.
the date of receipt of this notice, failing which, we shall be constrained to enforce the The Authorized Officer shall not be responsible for any error, misstatement or omission on the said particulars. The bidders are therefore requested in their own interest, to satisfy themselves with regard to the above and all other relevant details/material facts and information pertaining to the
foIIowing securities created by you infavour of the bank by exercising anyoraII ofthe abovementioned immovable properties/secured assets before submitting bids. Statutory dues like property taxes/cess and transfer charges, arrears of electricity dues, arrears of water charges, sundry creditors, vendors, suppliers and other charges known and unknown, shall be ascertained by the
ights gi derth id Act bidder beforehand and the payment of the same be the responsibility of the buyer of Property/Secured Asset. Wherever applicable, it is the responsibility of buyer of secured assets to deduct tax at source (TDS) @1% of the total sell consideration on behalf of the resident owner (seller) on the transfer of
rights Q'V‘?n undertne sal CL. immovable property having consideration equal or greater then INR 50,00,000/- and deposit the sane with appropriate authority u/s 194 IA of Income Tax Act, 1961.
Description of the Secured Assets :
A Property be.anr.]g Sub Plot No. 211/7 of Plot No. 211 of Survey .NO'. 1103 of Clty To the best of the knowledge and information of the Authorised Officer of HDFC Limited, there are no encumbrances in respect of the above immovable properties/ secured assets.
Jamnagar of District : Jamnagar known as “Vrundavan Park - 2" which is situated on
Lalpur Road, Jamnagar (Gujarat)- The Four Boundaries of the pmperty are as > Secured Assets mentioned at for Sr. No.1 to 8 are available for inspection on 25” July, 2022 between 10:00 AM to 5:00 PM.
under : East : 7.50 Mtr. Wide Road, West : Cart Road of\/|||age : Che|a’Admeasuring > Minimum bid increment amount is Rs. 15,000/- (Rupees Fifteen Thousand Only) for all the immovable properties.
. I ) > For any i related to i ion of the property, or for obtaining the Bid document and for any other queries, please get in touch with our Authorized Partner i.e. M/s. NexXen Solutions Private Limited. Address #203, 2"Floor, Shree Shyam Palace, Sector 4 & 5 Railway
5.07 Mtr. Wide, NOF.th 'JOIn,t PIOtN(_)' 21118, sou,th,' JointPlot NO',211/6' . Crossing Road, Gurugram-122 006 through its Client Service Delivery (CSD) Department on Mobile No. +91 93100 29933, +91 9810029926, Tel. No. +91 124 4 233 933, E-mail ID: CSD@DisposalHub.com; OR Mr. Vinod Nair OR Mr. Viren Mistry official of HDFC Limited through Tel.
1. Please note thatif you fail to remit the dues within 60 days and if Bank exercises all No. 079-66307063 or 079-66307070.
its rights under this Act and if the dues are not fully satisfied with the sale of proceeds > The last date of submission of bids in prescribed tion Bid D with all Y and EMD in stipulated manner is 28" July, 2022.
of the secured assets, we shall be constrained to take appropriate legal action
against you in a court of law/Debt Recovery Tribunal for recovery of the balance For detailed terms and conditions of the sale, please refer to the link pi in Housing D Finance Cor Limited (HDFC Ltd) Secured Creditor's website i.e. www.hdfc.com
amount from you. Date : 29-06-2022 For Housing Development Finance Corporation Ltd.
2. As per Sec.13 (13) of the Act, on receipt of this notice you are restrained from ate : U= Sd/-
disposing of or dealing with the above securities without prior written consent of the . . -
Bank. Please note any violation of this section entails serious consequences. Place : Ahmedabad Authorised Officer

Regd. Office: Ramon House, H T Parekh Marg, 169, Backbay Reclamation, Churchgate, Mumbai- 400020.

CIN : L70100MH977PLC019916. E-mail : customer.service@hdfc.com, Website : www.hdfc.com
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e-Tenser (Online Short Time Tender Notice) Invitation

Notice No. Zonal Chief & 0.5.D. / (S.E.Z) / 03/2022-23
Tenders are invited for Various Dept. Works online on http://
SMC.nprocure.com from Government approved contractor
with following schedule :-
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1 Name of th Department | LAND & | HOUSING [ROAD | STROM
EASTET DRAINAGE

2 No. of works 01 10 01 01

3 Total No. Of works 13

4 Total Estimated Rs.8.97 Cr.

Cost of Tenders

The Detail Tender notice will be made available on website
www.surat municipal.gov.in
Zonal Chief & 0.S.D.
South East Zone
Surat Municipal Corporation

PRO/No./183/2022-23
Date: 29/06/2022

Surat Municipal Corporation =@
Garden Project Cell FiT

: e-Tender (online) invitation Notice INDIA

Tender Notice (On line) No.: Dy.Mu.Commissioner(D)/
PPG(Projcet Cell)/06/2022-23

Percentage rate base tender for the below mentioned work

is invited through online on https://smc.nprocure.com from

Government approved contractors

Work | Name of Work
NO.

Estimated cost
of tender

1 MAINTENANCE AND REPAIRING CIVIL,
WORK OF VARIOUS CrARDEN/LAKE
GARDENS (AREA MORE THAN 10,000
SQ.MT.) IN SURAT CITY LIMIT.

Rs.24.99 Lacs

The detail tender notice will be made available on website www.
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'~ THE ZOROASTRIAN CO-OPERATIVE BANK LTD.
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Awareness Fund (DEAF) Scheme"

44,449,751.82

41,901,458.43

85,833,953.82

90,457,994.43

suratmunicipal.gov.in Capital & Liabilities Schedules | As at 31st March, 2022 | As at 31st March, 2021 Property & Assets Schedules | As at 31st March, 2022 | As at 31st March, 2021
No.P.R-0/181/2022-23 DY-Mu.Commissioner (D) Capital 1 124,434,975.00 129,554.025.00| |Cash 7 572,010,876.68 479,177,256.70
Dt. 29/06/2022 Surat Municpal Corporation Reserve Fund & Other Reserves 2 1663,108.831.71 | 1.604,199.703.25| |Balances with Banks 8 2.173,359,753.93 | 2,200,114,590.14
61 2IM11-02636, 65921 35, dl. aheiel. Deposits - . 3 11,418 533,163.07 | 11,775,882,569.33| |Money at Call and Short Notice / Term Money 2,529,938,709.99 |  1,799,798,993.03
Net « Bills for Collection Being Bills Receivables 158,856.38 Placements / TREPS / LAF
Y. Yd. Slei : 0261-2840235,
E-mail : sbi.02636@sbi.co.in (as per contra) 4 -| |Investments 9 4,126,267,817.10 4,713,599,646.85
5611 ci\li.'-l S Securities Receivable (as per contra) - 1,380,020,701.48 100,008,417.60| [Advances 10 3,588,822,981.55 4,152,370,521.89
2t 8(1) RisafA guciee (Aegieblec) 26, 2002 B501] Reverse Repo under LAF - Interelst Receivable 11 313,563,765.54 291,554,399.28
ﬁi wdl sz, iag @{?\ 115 3L, ML QL YA z»[img% :é»{lﬁ:gsl@ﬁ Fg{&gﬂalﬁa‘e(am B Branch Adjustments - - -| |"of which Overdue Interest Reserve (as per contra)
57225917 15 SISAU[RUG DAY A3 Bi-lAA-2 25 (4, w2332 B2 2002 (2002+ Rs.9,94,56,375.60(P.Y. Rs.7,52,87,533.15)"
54;&»{-} QL o Rl s 13(12) WA aidL a3 éawﬁl%wéﬂél Sr2de (A-iRA-2) 36 Interest Payable - 16,940,008.30 22,305,670.14 .s —— - ( ; : N )
202 Rs il 05-q2-20224 aoﬁ s2e2 5l %aﬁ%mo?m %Qﬂ‘?lc\t’}'l}l Ql‘%&l {{ail&uru 2, 3 Overdue Interest Reserve (as per contra) 5 99,456,375.60 75,287,533.15| |Bills for Collection Being Bills Receivable 158,856.38 -
SA AXA AL cd Sl AU ALLALALYA, SUHAL FULASL 2AURL ALl o 3L AU Allldidl . T
u:{l,sﬂur{lula-ﬂﬁgaqaﬂm&%ﬂﬁg&uaﬂautuv{lv‘l Byatis 2121 oA A2 sailde Other Liabilities 6 151,036,638.16 123,619,755.31| |(as pe.r.contra) :
gl 23 3L. 44,08,892.00 (243 A Yariela e 216 S22 216 AL Biigy 3R YA Profit & Loss Account 15.547.067.56 371,066.10| |Securities Receivable (as per contra) ; 1,380,020,701.48 100,008,417.60
l1.20-01-2022 *iL R1% dll 21-01-2022 2l HUAVL % A7 HU5RHS WAL 2L D2t — R R der LAF
el arflotel] 60 Bl vi 2sell Rale oseued s 14,869,236,617.27 | 13,831,228,739.87| |[~EVEISE REPO UNder
BALIR 2L 54 Y5AUHL SRR Sl €] BesRPAHIHSIR 21 1M1 Add IR Bl 2] Branch Adjustments - -
Al 221 B Y, {12 Al 521 25 2SR 2L 1) 56 13(4) s N3 36 8 CONTINGENT LIABILITIES Fixed A 12 31337.843.85 30.588.020.03
250 Rusld] §redie 31-Sdii-2 3¢ 2002 Bon Qe ol 2de MAsR AR AL 27-06-| | 1) Outstanding Liabilities for Guarantees issued 41,384,202.00 48,556,536.00 [-xedAssets DS oo
2022+11 1% 1L AURHL $64%81 2icell dlAa D, 2) Outstanding Liabilities for Letter of Credit i d T U Other Assets 13 153,755.310.77 64,016,894.35
Rt 53N BAUER, AHIHELR S LA SRR Al 2] Al 1A 20 AuR A ASunt ) Outstanding Liabilities for Letter of Credit issued. - -
sl M1 3 ALEL 1 52 R 20 B, AL AU WA SUSHRL UsIRAL A1 S 3) Unclaimed Liabilities under Depositor Education and 14,869,236,617.27 13,831,228,739.87

Audited Profit and Loss Account for the Year Ended 31st March, 2022
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tgkf»@a, Rallava soiua 22 (In Rupees) (In Rupees)
IERIEICE E‘), £l Ml Ged 4l Yeal’ Ended Yeal' Ended | Year Ended Year Ended
Expenditure Schedules | 31st March, 2022 31st March, 2021 | | TOTE __ Sch:‘;“'es 3;:; ':;"*1‘1 2"32 3;2%"";&;“;323
Gt oo s i S Interest on Deposits, Borrowings, etc 14 527,412,620.92 651,384,211.01| [Sther Income I —
Ulasd vlesRRl, 2ee oIS Vi Sl f T
¥ s Salaries and Allowances, Provident Fund, Commission, Exchange & Brokerage 1.053.452.40 1.202.190.19
Provisions, etc f 205,840,224.62 197,144,053.22 Income from Non-Banking Assets & Profit from Sale
Directors' & local committee members' fees f or Dealing with such Asset
and allowances 2,726,000.00 1,939,000.00 ?aaci)r: oﬁzgz ;N ll{eds:n(;ptiosnS Zfslnvestments 35223?2238 249;231388
ent, laxes, Insurance, Lighting, etc. . . Transfer Fees 4,000.00 5,118.00
Rent, T: I Lighting, et 37,737,890.86 34,741,645.55 ) ,
Law Charges 1,959,081.31 255,950.00 ,I\?A?CO\/”ery of Fi)l(ed Deposits written off in earlier years 11,200,000.00 -
- iscellaneous Income 21,202,070.45 20,621,198.98
Professional Fees 13,001,375.00 10496,324.50| o % Doubtful Debt Reserve Under Section 36(1)
Post.ages, Telegrams & Telephone Charges 5,632,881.43 5,872,543.61 | | (vii)(a) written back - 60,092,699.76
Auditor's fees 1,647,164.00 1,517,140.80 | [Provision for COVID 19 Regulatory Package
Depreciation, Repairs & Maintenance written back (net) - 25.164,172.00
Depreciation 11,153,930.48 11,783,061.31 | |Excess Provision for Standard Assets written back - 12,500,000.00
2dlefl 243018l #RgA | | | Repairs & Maintenance 9,564,186.47 7.905.625.32 | | Excess Provision for Investment Depreciation - 15,075.209.76
; Reserve Written back
Asdzz - VWA VIR. USE | | [Profession Tax 16,860.00 16,500.00
Stationery, Printing, Advertisement, etc 914,858,810.49 | 1,126,237,924.02
(i) Printing & Stationery 2,758,351.79 CRZRGREME Profit and Loss Appropriation Account for the Year Ended 31st March, 2022
of. . H.M[AA. IR, oi.30%[0:2 (||) Advel’tlsement 936,76924 1 ,21 7,31 380 (In Rupees)
Sveveroon s 2ia &.caa| | | (i) Subscription 563,324.76 490,097.33 Year Ended Year Ended
Amortisation of Premium On HTM Securities 1,730,747.75 1,737,747.76 Particulars 31st March, 2022 | 31st March, 2021
General Charges 19,966,295.17 17,893,524.33 | | Profit of last year brought forward 371,066.09 103,436.51
Bad debts written off - 60,092,699.76 | | Net Profit for the year 43,155,467.15 10,502,035.28
Excess Appropriation of previous year of Ex-Gratia written back - 46,327.00
Loss on Sale of Assets 14,537.00 36,542.72
Total Expenditure 842,562,240.80 | 1,006,951,725.32 o _ 43,526,533.24 |  10,651,798.79
Provisions Appropriations subject to AGM Approval
.. aed) Bad & Doubtful Debts Provisions under Statutory Reserve Fund - 25% 10,788,866.79 | 2,625,508.82
2101 Belloras Aggade, 21 , . Reserve for Contingency - 10% 4,315,546.71 1,050,203.53
e Tiant section 36(1) (vii) (a) 7,290,000.00 8,032,000.00] | £y cation Fund - 1% 431,554.67 105,020.35
Provision for Bad & Dpubtful Debts 25,000,000.00 51,968,000.00 Proposed Dividend @ 10% .. Rs. 2.50/- per share 12,443 497 50 ]
YT e——— Investment Depreciation Reserve 10,000,000.00 -| | Investment Eluctuation Reserve } 6.500,000.00
Special Reserve under Section 36 (1) (viii) 660,000.00 200,000.00 | | Net Profit Carried to Balance Sheet 15,547,067.56 371,066.09
Provision for Restructured Asset - 27,681,702.00 | |TOTAL 43,526,533.24 10,651,798.79
Total Provisions 42,950,000.00 87,881,702.00 | As per our report of even date
Profit Before Tax 29,346,569.69 31,404,496.70| FOR CNK & ASSOCIATES LLP
Chartered Accountants
Tax Expense Reg No : 101961W/W-100036
(a) Income Tax 19,752,000.00 21,760,000.00 | Hiren Shah Daljit Dogra Yazdi B. Tantra Phillie D.Karkaria
(b) Deferred Tax (33,560,897.46) (857,538.58) | Partner Managing Director& CEO  Chairman Vice-Chairman
.o francil) Net Profit for the Year 43,155,467.15 10,502,035.28 | Membership No. : 100052 .+ Directors ::
a1 Bl dngose, 914,858,810.49 | 1,126,237,024.02| umba | b
a6 sAse?, 2012 ia, yrd. it y SV e Dated: June 28, 2022 Aspi Kathawalla Viraf R. Mehta Shernaz Mehta
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